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Petition(s) for Special Leave to Appeal (Crl.)

(Arising out of inmpugned final judgnment and order dated 08/ 05/2014
in CRLA No. 1275/2005 passed by the Hi gh Court of Judicature at

Al | ahabad)

PRATI MA LAXM

SECTI ON 1|

NDI A

No(s).  7216/2014

Petitioner(s)

VERSUS
STATE OF UP AND ORS Respondent ( s)
(Wth appln. (s) for exenption fromfiling O T. and stay)
Date : 12/10/2015 This petition was called on for hearing today.
CORAM : HON BLE MR. JUSTI CE MADAN B. LOKUR

HON BLE MR, JUSTI CE S. A. BOBDE

For Petitioner(s) Pranod Swarup, Sr. Adv.
Aneet Singh, Adv.

Par eena Swar up, Adv.
Sushma Vernma, Adv.
Ankit M, Adv.

Praveen Swar up, Adv.

For Respondent (s) Shant anu Kri shna, Adv.
Abhi nav Kumar, Adv.

Pragati Neekhra, Adv.
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Pawan Shree Aggarwal, Adv.

UPON hearing the counsel the Court made the follow ng

ORDER
Exemption fromfiling OT. is allowed.

Leave granted.

(Meenakshi Kohl i)
Court Master
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(Jaswi nder Kaur)
Court Master



